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ORDER

Representative counsel on behalf of the counsel for petitioner present. By order dated
6.6.2017 this Bench has ordered the petitioner to file an affidavit and bank certificate
required u/s 9 (3)(b)(c) of I&B Code, 2016 within seven days. Counsel for respondent
- stated that the condition of payment as per the contract is back to back payment. The
Corporate Debtor has to receive payment from the State Government of Tamilnadu and
the same in turn to be paid to the Operational Creditor. The Operational Creditor
(Tamilnadu Minerals Ltd) is a Government undertaking.  The Registry is directed to
issue notice to the Secretary, PWD, Government of Tamilnadu ¢ =r—res 1O
appear in person or through counsel during the next date of hearing. Matter is posted

for arguments. Put up on 06.07.2017 at 02.30 P.M.
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